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CENTRAL ADI.,IINISTRATIVE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

o-A.NO-887,/2OO3
r.,r- A-No.759l2OO3

Thursday, this the 3rd day of April, 2OOg

Hon'ble Shri Justice V.S.Aggarwal, Chalrnan
Hon'bla Shri V-K- I'lajotra, l-lamber (A)

All India Narcotics Executive Officers
Association (Rn Association recognised vide
Ministry's F-No- 8*L2OL7/95*AD IV*A
,Jated 28 -A-2OO1)
Through the General $ecretary
19, The I'|a11 , Morar, Gwal ior*474O06,
Ha<Jhya Pradesh and having its branch off ice
;rt U*1, Green Park Exterrsion,
Yusuf $arai, New DeIhi-

$-S- Dewangan
Working as $upbrintendent:
Govt- Opium & Alkaloid Factories
27, $arasr,uati House, sth Floor,
Nehru Place, New Delhi*LJ^OOLg-
Neur Del hi
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(By Advncate: Shri Pradeep Dahiya)

Versus

ar

3-

Shri Justice

HA-7s9/2OO3

MA*'759,/2OO5

exceptions. Filing of

Union r:f India through
The Revenue $ecretary
Ministry of Finance, D6partment of Revenue,
i.lorth Blocl<, New Del hi -

The Joint $ecretary (Revenue)
Ministry of Finance, Department of Revenue,
North Block, . New DeIhi -

Central Booard of Excise and Customs
Through the Chairmarl -'
Hinis'try of Finance, Department of Revenue,
North Block, New DeIhi-

The Joint $ecretary (Administration)
Central Boar<J of Excise and Customs '
Mtnistr'y of Finance, Department of Revenue,
North Block, New Delhi-

Tlre Narcotics Commissioner r
Central Bureau of Narcotics''
19, The Hall, Morar',
Gt*al ior*474006 (Madhya Pradesh)

*'Resporrdents
.e QRDER(ORAL)

V-S-Aggarwal:

ie allowed subject to just

joint application is permitted-
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oA-887/2OO3

By virtue of the present application, applicants
seek parity of lray with other comparable posts in the

Narcotics Control Bureau and Central police

Organisations- The Iearned counsel for appticants has

draurn our attentiorr to the Minutes of the Meeting datecj

i^5.4-2OO2. He contended that the case of the appticants

has to be con$idered on the strength of the same- They

have submitted a represelrtation dated 23-4"ZAOZ, copy of

which is at Annexure*34- The same is pending

consideration uri.th the responclents. ;.

At this stage,
^
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respondents

lJ]1nece$$ary to

of the present

when the rights
to be affected, N€

of the

deem it

d i sposi ngcause notice before

" 4." Keepirrg in view the totality of facts, it is
directed that respondent No.l- would consider tho

repre$entation and. pass appropriate orders preferably

within six months frnm the date of receipt of a certified
copy of the present order- The order so pas$ed by the

respondents shall be communicated to the applicants- In

case re$pondent No-.l is not competent to take a decision,
he would forward the representatinn to the appropriate

authority -

5 With these directions, the OA is <lisposed of-
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(v.K- l{ajotra)"
Member (A)'
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(V-S-Aggarwal)
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